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CENTRAL ADMINISTRATIVE TRIBUNAL; : GUWAHATI BENCH q 

(0A,No,.303 of 	2006.) 

DATE OF DECISION: 12.12.2006. 

Shri Probodh Lahkar 	 APPLICANT 

ADVOCATEFOR THE 
Mr11.C.Gogoi 	 APPLICANT(S) 

- VERSUS- 

Dr.] .LSarkar 
ADVOCATE FOR THE 

RESPONDENT(S) 

HON'BLE MR.K.V.SACHIDANANDAN, VICE-CHAIRMAN 

I. Whether Reporters of local pa rs ay be allowed to 
see the judgments? 

To be referred to the Reporte7ot? 

Whether their Lordships wish toee the fair copy of 
the judgment? 

Whether the judgment Is to be circulated to the 
other Benches? 

Judgment delivered by Hon'ble Vice-Chaimar 

ii 



CENThAL ADMINIS11ATIVE TIBUNAL,GiJWAHATI BENCH 

Original Application No.303 of 2006. 

Date of Order: This the 12' Day of December, 2006. 

HON'BLE MRK.V.SACHIDANANDAN, VICE-CHAIRMAN 

1. sri Probodh Lahkar 
Son of late ChanaramLahkar,a permanent resident of Kalita 
Bhawan,Kumarpara,Rup Nagar,Guwahati-9. 
District-Kamru p,Assarn. 
Servicing in the Office of the Principal Chief 
Wengineer,MaIigaonN.FRailwayu as Senior Section Engineer 
in Track Machine Departmen t,Maligaon ,Guwahati-JI. 

By Advocate Mr.I.C,Gogoi,Mrs.Maya Bora. 

Versus- - 
union of India, 
Through the Secretary to the Govt. of India, 
Ministry of Railways. 
North East Frontier Railways,Maligaon ,Guwahati-II 
Through its General Manager 
General Man ager,personnel, 
North East Frontier Railways,Malig aon ,Guwah ati-fl 
Principal Chief Engineer,Track Machine 
Departmen t,Maligaon ,G uwah ati-il. 

By Advocate DrJ.L.Sarkar,Railway counsel 

ORDER (ORAL) 

K.V.SACfflDM(4NDAN1V.C.: 

The applicant is working as Senior Sec. Engineer. in 

N..F.Railways. The applicant has been initially appointed on 5.11.1986 

as Permanent Way Inspector Grade III. Even after long period of 

service on 24J2.97 the applicant has been appointed for ex-cadre 

post in one step promotion in the same scale of pay. However, his 

other six juniors persons of his same paren.t Unit were promoted 

earlier than him because of joining in ex-cadre post. Till his joining on 

24.12.97 some of his other juniors persons were promoted even to 

the post of Junior Engineer Grade-I in ex-cadre post. One of his junior 

whose date of appointment is more than three years later than him 

got promoted to Junior Engineer Grade-I alongwith the applicant 
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which was also confirmed in the parent Unit. The other juniors were 

promoted to the post of Senior Section Engineer more or less four 

years earlier to him in ex-cadre department. These promotions being 

irregular also not confirmed in the parent Unit. The applicant made 

representation dated 18.2.2005Annexure-A6) and 08.06.2005 

(Annexure- A7), but there are no fruitful results from the respondents. 

Being aggrieved the applicant has filed this O.A. for seeking reliefs. 

I have heard Mr I. C. Gogoi, learned counsel for the applicant 

and Dr.J.L.Sarkar learned counsel for the Railways. When the matter 

came up for hearing the learned counsel for the applicant has 

submitted that in the Annexure 9 show cause notice issued to the 

six persons juniors to the applicant. The respondents has stated as 

foflows. 

"4. After formation of cadre in 2002 
seniority of the staff was erroneously 
fixed in their respective grades which 
they were holding as Ex-cadre basis as 
per their option." 

The said letter also stated as follows:- 

"it is proposed to revise the seniority 
assigned to Sri P. Lahkar by placing him 
above Sri A.R. .Bhowmick. You are 
hereby advised submit objection, if any. 
within 30 days regarding revision of 
seniority. If no representation is 
received it will be presumed that you 
have nothing to say in this matter." 

The counsel for the applicant has submitted that the 

respondents issued the show cause notice to the sixjunior persons but 

they have not submitted any objection. The counsel for the 

respondents has submitted that he is not in a position to make such 

objection, which has not been received at this stage. However, the 

counsel for the appliéant has submitted that he will be satisfied if 

Court directs the Respondent No.3 to consider the applicant's case 
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and pass appropriate orders within a time frarne. The counsel for the 

Respondent has submitted that he has no objection. 

In the facts and circumstances, Court directs the Respondent 

No3 or any other competent authority to consider the case of the 

applicant as per rules and the objection if any receipt from his juniors 

to reply to the show cause notice and pass appropriate orders WJ.hin 

three months from the date of receipt of this order. 

The applicant may be given a personal hearing if he, so desires. 

The O.A. is accordingly, disposed of. There will be no order as 

to costs. 

(KN.SACHIDANANDAN) 
VICE -CHAIRMAN 

LM 
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ADMtNISTIAT WE TRI LLJNAL 
QJWA}'(ATI jjNCH: 

RI NAL PLTI NO2 

1. a) Name b the Applicat 	P 
bc 1.1espofldaflt5 	Union of India & Ors 

c) No. of Applicant(S) :- 

 ( ev~) 
2 Is the application is the proper form-  Ye 

S  X/.  
3 hetheD name & desriPtiofl and addrc2SS of the all papers been 

furniShed in cause title ;-  yes/ 	'. 

4, Has the application b:n dully 	
gned and varified -  Yes 

Have the copies duly signed 	Yes 	
/ 

Have su fficiant 
number of copies of the application been flle 

Thether all the anneXUTC parties arc impleadd :YeS/ 

whether 	
uments in the anage : 

English translation of duc 

Is the appliration is i time  flled 
Yesf, 6. 

i. Has the Vakalatnamilm0 of appeacWth0 
	t10fl is 	 ' 0 c 

11 Is  the application 
by 10//For Rs: 

 

Has the appliC1° is m tanable 
	Yes/p. 

zt been fl d 
Has the ipugn:d order original dUiyaG 5t 

 

Has the ligible copies of the anneXUres dully attesd 

Hs the Index of ducumentS been filed all 3vai1able 

Has the reired number of envoloPod bearing full address of the 

respondants been filed 

Has the declaration as reiOd by item 
7 of the forrn- 

Whether the relief sought fr arie out of the single 
: Ye)P 

i. whether the interim rolief is prayed for = Yes/ Ny. 

2. In case of condon3° of diay is illed is tPPort 	
0. :_Yr  

Oas 	afl be heard by 	
Dench 

1hether this 

 

Any other point 

230 Result of the ScrUtinY with 
initial of the $rUtiflY clerk the 

application is in order -  Yn 
7 'tc.- 	JPtC  
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IN THE CENTRAL ADMINISTRATIVE TRIBt AIGUWAHATIBENCH 

G.UWAHA.TI 	
! TQTt 	tt' 3' 
( vr 	Eech 

( AN application u/s 19 of the Administrative 
Tribunal Actq 1985 	) 

0/A NO3J2006  

Sri Probodh Lahkar- Applicant 

-vs- 

Union of India 
and others- Respondent 

SYNOPSIS OP THE CAS 

The applicant is Senior Sec.Engifleer in 

ii North East Prontier Railways.He has been initially 

app4xited on 5.11.1986 as Permanant Way Inspector 

Grade III. Even after long period of service for 

nearabout It Years when his promotional expectations 
were not fulfilled on 24912.97 he opted for ex-cadre 

posting in one step promotiOn in the same scale of 

pay. However, his other six junior colleagues of his 

; 	I same parent Unit Aproifloted earlier than him because of 

joining in ex-cadre post. Till his joining thn 24.12.97 

some of his other junioT colleagues were promoted even 

to the post of Junior Engineer Grade-I in ex-cadre p0- 

st.One of his colleagueMr. Joydeep Das whose date of 

appointment is more than three years later than him got 

promoted to Junior Engineer Grade-I alongwith the 

applicant which was also confirmed in the parent Unit. 

• .Contd. 
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(Contd...) 

¼ 	 During further promotional benefit two of his colleagues 

who were nearabout four years junior to him in service 

promoted to the post/rank of Senior Section Engineer 

more or less four years earlier to him in ex-cadre de-

partment . These promotions being irregular also not 

confirmed in the parent Unit 

By this way the applicant is adversely affected 

from his Promotion and Seniority . The applicant time to 

time prayed the respondents for computation of his pro-

per seniority and to place him above Sri 	R. Bhowmik 

which has not been responded. 

Because of the inaction of the respondents c4 

having no way the applicant filed this present applica-

tion before this Hon'b].e Tribunal for proper adjudica-

tion so that the respondents may clarify their stands 

regarding the Seniority and Promotional aspects of the 

applicant. 
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IN THE CDNTRAL ADMINISTRATIVE TRIBUNAL: GIJWAHATI BENOH: 

GJWAHATI 

(An application under Sec.19 of the Adminietrative 
Tribunal Act, 1985 ) 

ORIGINAL APPLICATIONNO ?~~__/2006  

Sri Prabodh Lahkar - Applicant 

-vs - 

Union Of India & Ors.-Respondents 

I N D E X 

$1 No 	PARTIGUILA.RS 

I. 	Original Application 

2. 	Verification 

'3. 	Annexures A1  to A9  

Vakalatnama 

Notice 

PAGE NO 

I to 8 

9 

10 to .LIP-
2 

Piled by :- 

(I.c.pooi,Advocate) 

Datd t 112/2006, 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : GUWAHA.TI BENCH 

KAMRtTP: : AT GUWAHATI 

(An application under Sec.19 of the ADMINISTRATIVE 

TRIBUNALS ACT, 1985 ) 

Original Application No. __2 /2006. 

Sri Probodh Lahkar - 	Applicant 

-ye- 

Union of India & Others- 	Respondents 

I. PARTICULARS OP THE APPLICANT :- 

Sri Prabodh Lahkar 

Son of Late Chanaram Lahkar, a permanant resident of 

Kalita Bhawan, Kuinarpara, Rup Nagar, Guwahati- 9, 

District - Kamrup, Assam. 

Servicing in the Office of the Principal Chief Engineer. 

Maligaon, N.P.Railway as Senior Section Engineer in 

Track Machine Department , Maligaon, Guwahati- II. 

II.PARTICULARS OP THE RESP0NDENTS :- 

I. Union of India , 

Through the Secretary to the Govt. of India, 

Ministry of Railways. 

North East Prontier Railways, Maligaon,Guwahati-II. 

Through its General Manager 

General Manager, Personnel, 

North East Prontier Railways, Maligaon, Guwaliati- II. 

Principal Chief Engineer, Track Machine Department, 

Maligaon, Guwahati- II. 

(Contd ....... P/2) 



III. PARTICULA.RS OP THE iDRDER IN BEPERENCE TO WHICH 

THIS APPLICATION IS MADE :- 

This application is made in refernce to an 

order to show cause as to why the seniority of 

the applicant shouldnot be revised communicated to 

six employees junior to the applicant vide No.E/ 

255/27/Pt-I(E) (loose) dated 6.10.2005. 

Aggrieved by the applicant for in action in any 

follow up action in refernce to the above order of 

show cause by the respondents or without any justi-

fied cause keeping the question of his Seniority and 

promotion pending. 

• c) Yailure to receive any justice or communication 

from the resndents even after submieion of his 

several appeal petitions dated 13.10.2004 9 8.6.2005 9  
25.7.2005 and so on. 

IV. JURISDICTION OP THE TRIBUNAL :- 

The applicant declares that the present application 

and the subject matter containing in it is within the 

jurisdiction of the Tribunal. 

V. 	LIMITATION :- 

The application is within the period of Limitation. 

VI. PACTS OP THE CASE :- 

I. 	The applicant most humbly and reepectfuli begs 

to state that he is a citizen of India by birth and 

a perman.ant resident of the locality mentioned herein 

above in para I and as such he is entitled to all the 

rights and privileges guarrand under the Constitution 

of India and various laws framed under it. 

(Contd ..... P/) 



(L) 	 V  

That, applicant has been appointed in the North 

V 

	

	 V 	east Pttier Railways as Permanant Way Inspector Grade- 

1II on 05.11.1986  and joined on 6.II.1986.While servic-

ing for long period of 11 (eleven) years till the year 

1007 he has not been promoted to the next higher rank 
when he opted for ex-eadre posting in the Track Machine 

department. During the intervening period some of his 

juniors of parent cadre already opted for ex-cadre po-

sting in the same Track Machine Department and got one 

step promotion.However, the applicant though lately at 

his own will joined the ex-cadre post as CHARGEMA.N-B ON 

24.12.1997 in the same scale of pay. 'CHARGEMkN- B was 

eq,uivalant to 'JUNIOR ENGINEER GRADE -II' . Therefore, 

when he joined the ex-cadre post as Ohargeman-B there 

were other persons from his parent cadre who were junior 

to him in the parent cadre and became senior to him in 

the ex-cadre 

( Cops of appointment order ,posting order 
and a copy of ex-cadre posting is enclo- 

sed and marked as A1 ,A2  and A3  respectively) 

That, the applicant begs to state that on 10.3. 

99 he was promoted to the rank of JUNIOR ENGINEER GRADE-

I in the scale of Re. 5500-9000/- vide order No.E/283/ 

37/ PtXX(E) (L) dated 10.3.99 whereas other persons of 

his parent cadre junior in service to him were already 

promoted to that rank more earlier than him. 

(Copy of promotion orçier is enclosed and 

marked as annexure A4 ) 

The applicant submits that as per service seniority 

they were far behind the applicant and their promotions 

were not confirmed in the parent cadre. 

(Contd ... P/4) 
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In this process his service juniors were received one 

after another consequtive promotions superceding him. 

Relative position is reflected 	in the list produced 

below :- 

Si. 	N A M E 	Date Of Date of PThmo- 	PrOm- 	As 
No. 	appoint- appoint- tion as 	otion 	S.S.E. 

ment as ment as J.E. 1 	as S.E. 
Gr.III J.E.II 

I. A.R.Bhowmick 22.10.90 14.2.92 2.7.95 1.2.99 	1.11.03, 

D.N.Barua 
	23.10.90 3.3.92. 31.1.97 1.2.99 	1.11003. 

B.K.Rao 	- 	22.1.91 
	

10.7.95 1.11.03 

B.K.Barua 	14.12.90 14.2.92 
	

30.11.97 1.11.03 

 H.Mandal 9.7.93 29.7.94 6.3.98 1.11.03 

 Joydeep Das 30.5.89 22.10.97 5.4.99 i.II.03 

 P.Lahkar 6.11.86 24.12.97. 10.3.99 1.11.03 	18.10.06. 

From the study of the above list it is transparent 

that the applicant is senior to other persons in service 

and his seniority was not considered for promotion and 

superceded 

That, the applicant begto state that Track Machine 

Department was an ex-cadre department , the employees of 

which were deputed from other cadre of Railways but the 

lien of whom were remaining in the respective parent de-

partment.Most of the staff had been promoted to Section 

Engineer or even Senior Section Engiiieer though their pre-

vious N were not confirmed in the parent department as J.E-I 

or S.E. 

That, the applicant also begc to state that ath- 

ough the applicant has recently been promoted to the rank 

of SS.E /T.M. in the scale of Rs. 7450-11500, his other ,  

juniors'promoted to this rank on 1.11.03 9  approx.three 

years earlier than him (Shown in the list). 	1IJIJJ 

(Contd ..... P/5) 



(th.) 
- 	Promotions of these persons are irregular to the fact that 

these are not confirmed in the parent Unit.They were pro-

noted in the ex-cadre post but not in the parent unit.Since 

12.4.2002 when the Track Machine Department has been formed 

the mater of seniority and promotion hasnot been properly 

solved. Therefore, this applicant even after being service 

senior to other persons became junior in the Ex- Cadre. 

That, the applicant further begto state that being 

aggrieved for his depr±vation of promotion and seniority 

he submitted an appeal petition addressed to the Gi. Mana-

ger(personnel),Maligaon oni1I3.IQ.2004, on 18.2.2005, 

followed by a reminder addressed to the Assitant Personnel 

Officer,Maligaon on dated 8.6.2005 and on 25.7.2005. 

(All the copies are annexed herewith as A 5 ,A6 , 

A7  and A8  respectively) 

That, on 6.I0.2005, the Deputy Chief Personnel Of-

fleer (HQR), on behalf of the (II. Manager(Personnel),Mali-

gaon issued a show cause notice to all the six persons 

junior to him as to why the applicant shouldnot be placed 

above Sri A.R.Bhowmik. 

The Respondent issuing this notice clearly admits 

that - 

i. Promotions in ex-cadre were effected without ref erring 

to the date of their confirmation in the parent grade. 
(Para 3 of the no 

tice) 
ii.Seniority of the staff was erroneously fixed. 

(Para 4) 

tiService rendered in higher grade ex-cadre post will 

not count for seniority as per rules". (Para 6) 

If the proper seniority is maintained the applicant 

will be placed above all the six (A.LBhowmik) 

(A copy of the memo I1o. E/255/27/0t.I(E)(Loose) 

dated 6.10.2005 is enclosed and marked A 9 ) 

(Contd.P/6) 



(P/6) 

The applicant however failed to get relief in con-

sequence of this show cause notice and fate and further 

progress is not known to him. 

80 	That, the applicant submits that inspite of so many 

of correspondences made by him with the respondent no 

outcome resulted and the respondent kept silent. 

Therefore, this applicant has no any alternative 

except to file this petition before your Hon'b].e Tribunal 

to issue necessary directives to respondents as to why 

the Seniority and promotions should not be considered as 

claimed by the applicant from retrospective effect. 

VII. GROUNDS FOR RELIEF WITH LEGAL PROVISIONS:- 

consideration of 

For thwt,"the applicant has a vested right forprOm- 

otion with retrospective effect because of his Seniority 

over others who were illegally promoted earlier than him." 

"R.B.Desai and another 

-vs - 

S.K.Khanotour and others" 
(1997 SOC 54) 

For that, after rendering a lông servthce for nearabout 

twenty years he has a legitimate expectation for promotion 

alongwith others of his same seniority. 

For that, the law* is well settled that " in absence 

of any specific rule for determination of seniority -len-

gth of service of the respective Officerg in the cadre 

will be the basis of determination of seniority ". 

(G.L.R. 2000 Vol.1 592) 
Ashit Kr. Dutta Gupta 

-vs- 
Sto of Tripura & Ors. 

(a) For that, the applicant is entitled. for computation 

4 seniority with effect from the date of his initial 
appointment 



$ - (ELi) - 

• 	(e) For that, as per rule service in the ex-cadre 

• 	post is not counted for seniority a Means service 

rendered in higher grade ex-cadre post doesnot co-

unt for seniority in parent cade. Applicant's juni-. 

or's were illegally promoted as section engineers 

and senththr section engineers earlier to the applic-

ant in the ex cadre post without reckoning coAfirm-

ation of promotion in the parent cadre. 

For that, the action of the respomdents is mala-

fide,prejudicial and discriminatory because of the fact 

that the applicant's juniors got two consequtive promo-

tions in ex-cadre post prior to him which is against 

the principle of fairplay and natural justice.As the 

apilicant has been deprived for consideration of pro-

motion while his juniors were promoted in the exeadre 

it is violative of the Article 14 and 16 of the Cons-

titutiom of India. 

For that, the discrimination done to the applicant 

with the similarly placed persons of the same seniority 

is arbitrary and violative to the Art.14 and 16 of the 

Constitution of India. 

• 	(h) For that, Promotion and Seniority of the same ca- 
U 

tegory of the employees sh4ld have been considered on 

the basis of the date of appointment in the parent Unit, 

But not considering the service Senior-ity while cons-

idering the Seniority and Promotion in ex-cadre post 

the applicant is pejudiced. 

(i) For that, for any view of the matter the claim of 

the applicant is required to be satified. 

VIII. 	DETAILS OF REDIES EXHUSTED :- 

(Contd .... P/ 8) 
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The applicant declares that he has made numer-

ous correspondences with the respondent regarding his 

Seniority and promotion but the applicant has received 

no reply . He has demanded justice which is denied. He 

is still awaiting for some action from the respondents. 

IX. 	MATTER NOT PRVIOUSLY PILED OR PENDING IN ANY 

OTHER COURT 

The applicant further declares that no other 

application in the present subject matter is pending 

in any Court; any other authority or other Bench of 

the Tribunal. 

.X. 	RELIEP SOUGHT :- 

Under the above premises the humble applicant 

most respectfully prays your honour kindly to issue 

necessary directives to the respondent clarifying the 

position as to why the Seniority and Promotion of the 

applicamt should not be revised with retrospective 

effect and/or his seniority should not be placed above 

all other six persons junior to him in lieu of appoin-

tment. 

INTERIM ORDER IP ANY PRAYED FOR 

'NIL' 

The application is filed, by the applicant thr- 

ough his engaged lawyer. 

PARTICULARS OF POSTAL ORDER :- 

Indian Postal Order for Rs. 50/— only vide No. 

28 G 932673 Dated 14.11.2006 is flied and affixed with 

this application being the application fee. 

'LIST OF ENCLOSURES :- 

Total 	as mentioned in the application. 

( Contd.p/(9) 

\\ $1 



VRIPICATION 

I, Sri Probodh Lahkar,Son of Late Chanaram Lahkar, 

aged about 45 years , a resident of Kalita Bhawan,Kum-

arpara, Rupnagar, P • 0. ,  Bharalumukh, Guwahati- 9, 

District- Kamrup, Assani,dohereb solemnly affirm 

and verify  

I. 	That, I am the applicat in the instant application 

and as such I am fully acquinted with the facts and cir-

cumstances of the case. 

That, the statememts made in Para 

Nil) oK 	XJ 	are' true to the best of my ) .. 
r- P 

irnowledge and belief and those made in pam 

being the matter of records •.. 	..-,'• 	... 	.•. 	.•. 

are true to my information and belief and rest are my 

humble submissions before this Hon'ble Tribunal. 

That, I havenot supressed any material fact. 

And I sign:. this verification on this 	th 

day of December'2006 , at Guwahati. 

C'I' 	4'a~'  
A?PLICAN 
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S hrl 	 LA/J<t2_ 
at office. 	
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Sub :— 	prr1r7 appotntr'ont 3 3 Apprentice perIllr]erlt I  
W.t'j Irsectox-Gra'ie III on tiperd Of .I'1s - 71?/.. z . /-

plus IJdarnos Allo'aneO.orIl/. 

D 	 I'. 

On being f ouni nerlically nt in aegory &13 and ha yin g • 	deposited an aniount, of it 100oo(i1pees  ie, tundred). only 
as Security nioney and also having executed an reemert, YOU 

• 	.: a re• hereby app ointe'l a 4pprefltjce' .perr1afleflt :.t'IayXnspectOr 
Gride lIT on st1pcn.of 	..Zi/. pr.1. plus DearnesS lt1lcwnco 
ord.y for a peri.of IL- 	ot}with effect j'rom?tho date 
YOU. phyi cCklly comter1cdtraiDing under the SroDEN/ 

For. thol .  1'urpoe of training you are attached tor.D3/3 
Vj ter P5SiOC the Final danhjnation On COIUplCtta 

orning YOU will be posted aga1nst.ruork1ng post ?.as 	 rip 
Pii/Gr .111 in scale i 14OO-22QO/-(fl') subjoct 1to arai3.ablitY 
Of 	 1, 

The tern 	conditions of your service iil be L. 	saj:jo as  

	

011'jco letto3 P0. 1/227/_ 	 (flOctt) 

Half 30 	 special pass i enclosed for your jOLxflOY 
X OI KY Q to 	/_ m 6, - 	

I 

p 

• .. 	 . 	 '. 	Sr.persorinel OjIt1cer (.),:, 
N .F. ajlway/1{a1igaO: 

N' a)E-1?/ cc •  ( E) 	. Maligaon, dated 	- ii - g; 
py 	'rrcd fcr intarmLtion and necessary action  tO  : 

.. W4(P'>± 	/•, LNG. 	T1 	indjdote i3 )O5tCd 
Under 	tg2irisf one of th posts of Trainec p1L'III 

• 

	

	•Thctid Undr thiz office 11erOra(idU, lw. E/227/4 Pt,111() 
.,.,.. lie w1 1 1 plas inipart training or a per1c 

4 	11Grj to tL candid2te as per syllabus arId 
• 'P of training this office FLT be inorrned 14 day 

fore for -rrar.cirig rral iar,jinatjon and also a stateI.-
:. iten!:,o t.rijr. •partju1ars with results be forardC . 

• 	 irint ir or±glm'd, Health ccrtif.c °, 
copy u! oi:er ..etter and syllabus are sent herewit1. Th 	e 
C cor.en Ln of training asApp8PWI/III br .  the .ndida 

piease bC •fljrjte to this cffice iediD.telY • He wi- 
• 	12o subrait r.iorithr .rCpGrt of training w ci' 	fico/Malaon 

• 	Iu:r 	Lc./5, 	• 	•• 	.• • 	. 
• 	2 	?O/ 	t';/ 	 o. 'Ihi 	 A.  /pQt 	ottc:' No 

i 
ii 	 r. 	 jue 1 2 set 2n.nCJ-55 

'50jn tLct1t i'rOI. KY 	to 	/ /' 1 	ti iavour 0: 
• 	• 	a DOve !t1 5 	• • 	• . 	 • 

) 	beUUZ 	 f 01' 1TI11 O1Ei (P. 
:.1jyd0 	LX° 

• • 	• 	• 	• 	- 	'1 	-. - 	 - V 



 
ANNEXURE 

- 	 .F.RAIV41. 
'•1 

• 	Oc 	ç'g. 

training and passIng in the Fihal 05ctuninati0fl hc3.d on 
• 	23.5.877 25.587 and 28.5.87 are hereby appoifltQd as 

Tëorary. RI/Gr.flI in scale Bs.].4023O0/() taint 
wor1ing post of pofj/,qr.jjj j  and osted as under. 

•4 	- 	 S. 	 — 00 
 

8'N 	N g rn e 	 Posted. in 
we S. S. 0 	s p. Si as 	00 so 	 Si 

1. Sri. S.NABrahma 	. 	ADD 	icier Sz.DEN/APDJ. 

	

.. 
	 I 

3. 1 H.Talukdar 
40 " P.Choudhury 	-do- 
5 	It P.Lohknx' . 	 . 	•• 'ciô... 

• 	6. ".S.K.Dey 
.1. . 	

7." H,Singh 	. 	 -do- 
' 	.A.1)ka 8. 	A 

	

-do- 	
I 

• 	94 " H.Rai 	5 	 .. 	
. 	 . tZ'4G divn. ufldor Sr.DEN/LMG 

• 	10. " D.Chakrabortr 	 'adO-' 	 • 
• 	•11. ' P.KBorah. 	.. .• 	

. 	 .-d0' 	 • 	 • 

12..'" U.C.Das, .• -'.:' 

	

B .Laskart 'ti". 	. i-do- 	 . 

• 	 'dO' 4.: " •N .Dastr,:- - 	. 1 

	

5.•" NBhatta\ 	'' 1c3rJ: ' 	 • 
• 	6. " 8.K.Das 	••• 	

.'do- 	. . 

• 	7 It S.Das 	 do-. 
' SmS.Das 
"B.Dasgupta 	. 	• -do- 

	

.Kakati, 	.• 	•• TSK Divn. under DEN/3PT 

23T".6.Si.flfla 	••••.. ••• GM1GOfl/NLG. 24, 	1 P.K.Biswas. -dop- 25. 	It Surjabhnfl ji's 	orfice/li 	J.irLofla 
• It N.R.Miira -do- 27. 	'1 A.Kia -do-- 22. 	fl  B.Kumar 	• 

NOc: 	. This issues with the approval 	f 	mp(( ut 	tritv. 

. 	ointrnent of the abovê nmed in workinf po5t of 
the c1t& 	r tkc 

M71/Gr.I-LI will 	z take effect 
ehargo of the, working posts 

from 
of F\'rE/Gr .111. 

•

BW I Gi. 
TS ,'TheSO;I 	5hould bc posted under Cfl1It

I,II 
guided and not to bo posted a.3...that they are properlY 

• 

	

w ith indopondent charge. - • 
fl"(1r'1i 

4, The divisions ghould issue rePDstlfl! 
to vacant mainteflaflc0 pot/ 	rk cIInrGCd 

S  charging thea / posts. 

Certifi4 to be true Copy 	• 	. / 
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2 	U 

N.561E/l5 Pt.vIII(E) Maligaofl, dt. 2 , /6/3. 	7. 	' 

Copy forwarded for infOrntiOfl and nocessari 	
..•• 	: 

to:- S  

: 

 
 

FACAOIMLG 
DRM(P)/J\PDJ,LMG,C,. 

• 

•. 

: 

KIR. 

5. 
60 

j)O/APDJ L1IC, 1IR. 
E)Pnss o 	P)l3ranch.to issue second class dtrpz5B 	- 

in favour of the abovo named excePt those whO 
posted at c/Con in. CE's office ex.K 	to aro 

• tho station of posting shown against zJu= eadh 

 Etaff concerned. 

 Spare copy for P/as. .• 	 . 	 S. 	

. 	
•: 

I  8 TC I  
for Chief Engineer • P 	'/Maligaofla 

-. 	 • 
•.• 	

5 

) .5  

S 	 S 	• 	 • 	 .5 . 

S 	

• 

S. 



H IA 
• 	:. 	ANNEXURE. A1, j 

NOR I IIEAS F IRON1 IER R1J LW',r) 

QEJ7CE ORDER 

flie loHoiiig tnnster and pothiig is Ii 're by o dcrcd o lal c Iltirned, 	cJlci 

SlId Prntn(h Lnhkar JE,Ur,fl/ P.WAY/TIIIU in 	Rs, 140U.2ot)/. ,5000/ 8000/. nndcr cr DFNMrDJ is hereby tianifere4 on his exisbiig pay and scile and poIed tcmpnrui1. ac 
elulrRcIIlaut / 13 in 6cnIe 1400/.. 23001., 5000/. 8000/.d, post) unikg CE / 

MI.CJ oI'tiac; umchupe 
Note 	..' 

I. 	I1 novó l:atisfcr orir 	ic,cIIe(l M pci lilA own :pic, 1 111d pin. y oi 'c:nlliy 1 1 111 2. Jl is not cifittled IN ifajisFer pass grant and aiIowance3 etc. as pci ctcrt iiiIcc 3, Licii'ufSj Llthla,JE /Ilt' WIIV will beniaintijjncd ii; parent cade 4. This has the aprovaJ O(cothptejit authority. 	• 
• 	

•" 	 : 	 •. 
• 	 :: 	 •.: 	

• 

Ft,r G cncrat  

No F128V21 7(E) 	
Dt I 	I? r 

Cop) forw.rded for inforii,atjoi, and Ikcesary actioii to • 	 1. Sr.DEN;pjj •• 
• 	2. F.&CAO/MI,.Q : 

3, DY.cliric,it.cj • 
. SEN/ri'/fl(j 
. OS f flIWMIXJ • 	•. • 

n LUMp)Ap[j 

 
• 	Fir (cIgcr;i 	I :Ingr( I')/A I I .( 

• 	, • Ceri(fi4 to be true Copy 

AZ? 

• 	 ••• 
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. 	 ANNEXUR A• 
QFF) 	OF T}U 

MRINI)UM 	 ..• 	 GaNEtL 	 '. 

--.-- - 	 I 	 MhLXGI9N $ 

Tho following J/IX (P/1cay) in8ci.1e 
R. S66o—Ooo/..1hve bcern found suitblo for pxxmotion 

• 	to the post of JE Gr.IP/Liy)inscEle cs..55OO9COO/ 
agzUnst the ocisting vncies : 

	

____ 	 W'r)rkthg WlCiL 

• 	1. Sri Rndha Gov1r1a Roy, JE/II/P.LNLX'G) 	.DN/Afl7 • 	
2. Sri S. K. CIiak.ra1rtv,.  

Sri. P. Lah&r, ,' 	.yrow wrking 

	

s Chr*iar'.fl'/-".. 	 CE/MfG 
Sri U. KikoJ,, _do_/ "rsx 	. 	 Lw.UIt'J/rflK 

Ii. C. Paul, .__ NJP(South) 
5•mj y L an,. —do— DPRD 	 "/A1W 

" P. R. l3jswas, 
• S. " Srjmta Pndey, —do—: Fk4. 	•. 

Sun.11. Sen,. 	: /TSK  
10, 	bbijjt Pa, —â)_ TKG 

j •  j• Kaka Li 	CPK. 	 /LMG 
£3. K. DoUboy, •W / 511 	 /KIR 

130 " P. K. flhuyn , 	. /TSK 	. 	 "/ 'rSK. 
A. Ma. Ansj, •". 	 .. 	 . 	 U/ A.P.J 

" . K. Saikidf 	/rSK 	. 	. . 	u T5K 
• 	16. " M. K. l'nul, "/ NJP(S). 	 "/KtR  

17. . " M. K. t)eb 	•'Ii4Q . 	 . 
1$. " SurJit Shma 	: / !1j  

" 1tul Kuznar 	11/ HQ 	 b' 

" Gautn :De.su, . 11/ :•R 	• 	
I' 

21.. " BJ.plth Ghos 	" /. co 	. . 	GM/CON/liLa . 	o 
A. K. 	 boy 

	

Chou, / COW 	 a 
" D. N. Sing1j j 	COU 

B. Abrahrun , 	" /TSK 	. . 	S.N/TSI< 
•" Rjm I3hawan 1 	L I Cr.Ut/Ik1G 
• JoydeO, DcfJ . "/ Now VAIrking As e 

• . 	Chrgnn ' ; 8/ T' •. 	. 	. 
" D. C. Sharms , . " / CON 

200 	" £3 • K. .tJ ak (sc) 	tC o (uc)  

ernji4 to be true Copy 

e-ro. 



—P-Is- 
• 	 . 	 .' 	.. 	.., 	 . 

— 	2 	

I I  i i  

29. Sri, S sbiJ1.(üt11, 	II)P.W'(y — CON 	GI1/COI/MLG 
• 	30. 	' U 	C 	-') Pecju ,. (ST ) 	" 	 II 	 flu II 	. 

31. 	S • C. Lau1 •. (S() 	. 	GUJ 	 Sr.D1fl/K3 

• 	32. 	Jr.ytntt Kr. rs (sc) "" 	. LGr •. • 	• 

• •• 	 u  K. K. Bey (ST) 	. "" /co . . • . GN/CO11/ 	, 
34. 	'- 

 
X. L. 1. zao ($T) 	" /TSK sr,DN7TSK 

35 H S. C. 	ikii (Sr) 	" / CON 	- 'aFVcoN/raid 
• 	 36 	purba Kr. I3iisbya (Sc) •'/ VSG 	,Sr1MG 

37. ". u1) ind4s(SC) • fl45 •/•Q/) . 	... 3r1kN/AmJ.•• 

	

I 	 *4 

ho.'&Dova rpsu11Sbeen pzoved by the 

Comp atent ziu tl- Zi ty '------- ......... 	.,  
- 

	

- 	 ( h. Sen!Upt;i). 	• .. : 

. 4ksstt,, rsone1 
For 	LMN\GE (2SOfltL) 

N0.2%33/37/t. )C(() (L) 	 Di.1ted 	10. 3,1999 

•COI.Y 	WEicd Lor LnfE*zti-r.m flflI tioctlocur, 	*-31 ,n4'.-', . 

-i 	L)R1_1 ( ) S - kTh 1rr)3, T.I4G & TSK 	 . 	.. . 	. 

2. 	bD!L'S- KIR., 	 LW C. TSK&MLG 

3, DY iC 	ii; 	• 	. 	... 	- 	. •. 	N . 
4.a(CON/ML0 

	

• 	• 	 •. 	 A. sc5ngupta)... 	. 
\ a%Stt.3IAOflflBl Off  

por Gorier1 !4anr() 

-"U). 
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.E 
Cer:zfz4 to be true Cops 

J 	Q/O4 

ANNEXtJREI. 45 

h S 4b 	Snniorlty,  
:j 

Most rspectfu11y I beg Co state the following few lmes beoi you for your con de,ion an favourable order 
HI ) 

Tht tr my date of 
aPPOilltment as PWI GrIIi alorg with my o1y)r co.110-a 

guesis 06*411986 I was working with that po5t with great satisfto the 
authority for whch 

had beqn award d with GM ward in the year 1987. But • 	
sorxy to Say that during structuj the yeas 1995, it 

11  that a fow erni1oyees who am 3unior to 
M had been 

	wad 
proted  

as PWi, GrII, a non s0 leCtion post, by passing 
oait for ti causes beet known o the acbninistratJthe ltter 
it waa once again Goc t:ht Don other COX1OagU 	p/ho Worn unjor to ie had beo 	

for promotion by omitt1n 
n3m that time also Find no other way, I had Submitted 

an OPPlicatiOn to the Chief Eng1fleer(p)411 
thh proper channel seeking

ffy oue  Pro)lot iOn ,  But suDrisingiy I had no rccojv 	in f-ol-m-dtion regarding my promotj.o1 During this 
Process, I hd been awarded a 

punjShmnt of Withholding of 
incment for a period of 2 ye, ars 11 months which ended in the month of OCt/1999 

In the meantij I had been tran5ferd as/II dnder 	
in the month of Janua'1998 Subsequently i 	• had JoLned in 	soico and after cOmpletion of my punja mcnt period I had been promoted to 	/:rM, a non 5OlOCtio 	

• . 
post under CE/1ir0 Agath in the year 2004 I had been proto to S/rzi4 	. (sciect ion post due to 	structuring 

contd0.02 	 • fl' 

• 	 srifi4 to be true Cop, 

L 	 1 ......................... 
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. 2 

,. . 

all 

I 

4 .  

I. 

1 

* 	* 

1 
U4 

3ir, thrn9h I had to be promoted in the year 1995 

to  the non selection pozt 0  at the time of WhiCho my juniors 	' 

had been promoted and I had been left over fort causes 	
) 

best known to the udminitatiOfl as I hd not been  intimated 

for any adverse CR for the period countable for the promotion 

prior to 1995 and not till datGe 

)ie to non effect of promtion .n the year 1995 I 

had to suffer adverSelY in monitoriai a 	l) as in senioritY 	
l 

• 

Now, Sir please consider ray case and assign my 

ity p091t10fl giv n p6motiona1 iot 
? 	

from: 11 
date on which my juniors have been ronaed as well th8

SJ/1i4Ond publiTh the sarc at an early date as 1 	ee 1 thatl 

1 	. 	

4 	• 	 . 	 I
- t li ~ 1 	 . 	4 

my juniors aro named 	in the promottonal ordcr abbve me  

Thanking OU 

4* 	 * V,w-rt fnithfu11V 

; 
P. Lahkar ) 

sE/M/4ali9aon." 	S  

14 

* 

* 	•1I 

I 

DA g As aboVc 
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ANNEXURE A 

To, 

4YJ 	

Date : 18/02/2005 

GM(P)/  
NFRuilWay 0  

/ 

Sub :Seniority.  

if 

Most respectfully I beg to state the following few 
lines before you for your consideration and favourable order 
please 

That Sir, regarding fixing up of 	seniority 

position in Track Machine Deptt 0  I hd appeeed to you and 

submittd . n application vide no0 Ni]. dated 131004 But 
sorry to say that, though about four months have been passed 
over 0  I have not received any informdtion regarding the deei 
zion of my appeal till date 0  

Now, Sir, I am again going to lay before you another 

few facts which will help you to fix my seniority position in 
thff Track Mach me Deptt, 

That Sir, as the Track Machine Deptt ©  was an Ecadre 
deptt., so rnost.of the staff were deputed to TMC Deptt 0  from 
other Cadre deptt 0  of the railway,  the lien of whose were 
remaining in their rsPectiv\e parent deptt 0  Due to shortg 
of suitable staff in the TMC peptt 0 , most of the employees 
were promoted to their next grade or even more higher in the 
excadre post to run the deptt 0  But such promotions were not 
confirmed in their respective parent deptt 0  During eaderi 
sation of the deptt 0  in the year 2002 (w,e 0 f 0  12..4.2002) most 
of the staff hd been promoted as SE or even SSE though their 

previous 'grade of services were not confirmed in the parent 

deptt 0  as Th/I or SE 0  

contd-0 2. 

Qert/4 to be true coiy 
M4&- 3'4i (J 4IYAIvc4' 

------.,, - 	 --- 
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AP 

-. 2 .. 

• 	 NOW Sir 9  I wish to lay the following serial]y to whom 

• • 	my name should hdve been considered above. 
/ 

51,, Name 	 D,0,,A,in 	D,0,A,as 	D,0 0 P Ø 	D.O.P. 
No0 	 the Rly. JE-II/Ch, as JE-I as SE in as SSE 

as JEII/ man-B in 	in TMC 	TMC 	in TMC 
PWIII 	TMC Deptt. Dsptt 0 	ptt 	Deptt,.. 

1 A.LBhowmick 	22,0.90 	14.2.92 	27.7,95 1,2,99 	1,11.03 
(ExCache) (Ex..Cadre) 

2. D. N. Barua 	 23,10,90 	3.3.92 	31,1,97 1,2,99 	1 1 11 1 03 
(Ex-.Cadre) (Ex.Caxe) 

3 0  B. K. Rao 	 22,1,91 	10,7.95 1,,3-1,03 
(Ex-Cadre) 

4 0  B. K. Barue 	 14,12,90 	14,2,92 	30,11.97 1,11,03 	- 
(Ex-Cadxe) 

5,, H. Hands]. 	 9.7.93 	29,7,94 	6.3,98 	1,11,03 
(Ex.-Cadre) 

6, Joydeep Das 	 30,5,89 	22,10.97 	5.4,99 	1,,1103 

7,, P. Lahkar 	 6,11.86 	291,98 	5,4,99 	1,11,03 
CPa 

Erom the above facts it is revealed that Sl,NO,,1 & 2 
though their Date of Appointment as PWI.Gr-III (Now 3EII) is 
fr behind me i.e, 6,11,1986 but they hdd been given pronotion 
upto SE without confirming their service as JEI in the ir"parent 
deptt, and subsequently after caderisation in the year 2002 and 
restructuring in the year 2003-04 g, they get another promotion 
without confirmation of their service as SE in the parent deptt, 
though the existing rules donot permit more than one promotion 
the Ex-cadre post. Which is also to be confirmed in the parent 
deptt. Sl.No,3 to 5 9  their Date of appointment as JE..II is far 
behind than that of ri i,e, 6,11,86 and their promotion as J-I 
have not been confirmed in their parent Department. 

S1,,No,6 his date of appointment as iII/Pwi.iiI is 
also behind me i,e, 30.5.89. He hdd been empaneled for 
promotion and promoted as Ei with me vide GM(P),4ts 

contd, 003. 



Now Sir9  
matters and fix-up 
deptt, considering 
counting my entire 
the act of which i 

ad 

ou are requested to look into the above 
my seniority position in the track machine 
all the facts as mentioned above and 
srvice period w 0 ef. 061186 and for 
shdll ever remein grateful to YOUG 

Thanking you, 

Ali 
	

' 

5X 

memorandum NoE/283/37/ptxx(E) (1) dt. 10.399 and office 
order Wo0E/283/37/pt.Xx(E) dt.. 5499 and subsequently we had / 

a 	 resumed duty in our respective post and my promotion as JE-.I 
had been confirmed in my parent deptt. as well as in exádre 
di3partment 

sow, Sir, if I had been given a promotion in 1,cadre 
deptt definetely my name would have lie above in Sl.Noj as  
mentioned ear1ier,  

4. 

Yours faithfully 9  

C 
	 cJ1 	9Jj 

Pc, Lahkar ) 
SE/'2M/1LG c, 

\\ 



.. 	 ANNEXURE A 
# 

1LR3 	 OO$06/POOS 
isioe Mal3t ) 

- 
Pomzitiøn end erity 

J 

'i 	 ..,... 	:. 

V t hot I hOd 
I, 

ri 

tzI 

• 	 •.. . 	
D4fl. 

................ I.vide 	PLQ°e 0/b 	 2t.29G0196 
in thith my rnio n 	pzote I th 	'W? 	thor 
pActiona1 err td been pi1ib vido 	 0/b 

1uo hd been lEEft overG  

Regar1ng to above fact I had made an appeal to CE (fl/ 
Mi on 1O4296 thouh 	anrzo1' ut ti dte I live not 
rcivod 6ny inEorintion from tho concorn 	ttj 

S 	ornthile, I had macb o second appeal with za1eronco to 
• - 

	

	the,previou3 eppi to (P)4 vid L/o i1 dtd 130.04 
egrding my aniority poeition. For this eppea3 also I had not 

k 	bcc'n conrnunicatd till dte 

In conttnuition of my proikous eppeala I had made  
another,  appeal to C4(?)4W vida L,/o 0  Nil 	182.05 in which 

: 

	

	... had elaborately &ecribea how my juniora had bean promted 
illegally and placed above me by neglecting my waightaga of aeniority 

	

• ' 	in rr' parent daptt during cadarieation of ¶racic Machine Deptt 
w0o 0 f, 12t,42002 I3u sorry to say that though worethen threo and 

-' 

	

	half monthhad b e,passd over, I have not receive&eny repli to 
my appeal i,, '  

• 	
In the niantin . it is learnt that combine Seniority 

lrj-VO  SSE/SE is going to c prepared by the Daptt, without fixing 

	

Cm 	 ority positions  . 5 • 	S  

- 	.. 	., 	. 	' 	- 	• : '.: 
• • 	., 	, 'o you, are, h4b 	stedo look into my COO right 

from .1995 and 1 	PJ 
to finalisation of my oeniority position considering the waightago 
of panority in my peronfx dsptt diring carSdation 

	

i 	 of Track 

Mathino Dptt ., 	 2002 and counting my ontiro aorrioz 
period from the 	 5 ,  • 

• 	. 	So Sir0  I .ill'b glad enough if you 'lilo to fanalise my 
case through your°dalat; a an early date and oblige thereby. 

• 	 .1'' 	'. 	
' 	,, 	S 5 	5 	 ' 

 

Y-s fin4thf111r 

• 
c;;ueç 

•
j.;.: 

zirp 
P. Lahkar 

smvIia. 	• 	.5. — 



JTo, 
The 	neral Ilanager, 
Ilorth [ it  F rr)nt ía lD[.i\ay, 
Maiicjaon, Cuw&ti-i1. 

ANNEXURE A 

Dated : 

I 

IN THE F-lATTER OF 

An Application for the  reciressal of 

grievances arising out of fixation of 

wrong seniority in Track Machine Depart- 

Tnt with reference to date of appointirnt. 

 -AND - 

IN TIlE MATTER OF : 

An Application for the streamlining of 

cjradation list of Sr.SeCtiofl Engincer/ 

Section Engineer in the Track Machine 

Deptt. with reference to date of formation 

of the Cadre for the Track Machine Depth. 

for awarding the due slot of Seniority 

among the Sr.Section Engineers. 

- AND- 

IN THE MATTER OF : 

An Application for the reexamination of all 

promotions made in Track Machine Deptt.with 

reference to inter Se Seniority of all 

entrants in the ex-cadre posts of Track 

Machine work vis-a-vis their cadre posts 

substanthvely held and removal of anomaly 

in the promotionS... 

- AND- 

IN THE MNI'TER OP 

An Application for effecting proforma 

promotion of the petitioner above and 

with reference to erroneous promotion 

given to his juniors without reckoning 

their promotional grade in their parent 

Deptt. where lien was held. 

A N D - 

IN THE MATTER OF ; 

certif4 to be true Copy 
	The huile pet:i.tion of your p2titioner 

Mar 	 undcrsiqned. 	
11 
	 c-,ntd. . .2. 

U 



Most respectfully Sheweth : 

I'Ion'ble Sir, 

'r1t your petitioner has been in the service of this 

Railways under your kind disposal since his appointment as 

permanent way Inspector Grade_Ill on 6-11-1986. 

That your petitioner opted for a posting in the Track 
Machine Deptt. and Was posted in the ex-cadre post of JE-Il on 
29-1-93 the whole TMC Deptt. being on Ex-Cadre. 

That at the time of joining of the petitioner'the TMC 

there were other senior entrants on ex-cadre posts of JEII 

but they were all juniors in their respective parent deptt, 
cadre iith reference to his date of appointirent i.e., 6-11-86. 

That at the titre of his joining the TMC Deptt. there 
were also other entrants working in the ex-cadre posts of JE-I 
who were, junior to your pet:Ltioner with reference to his date 
of appointment i.e 0 , 6-11-86. 

Th0thejr, after his joining the., TMC Deptt. his 
juniors were given pronotion in the TIC deptt. ex-cadre post 

with the result that presently 'Sri A.R. Bhowiriick appointed on 
22-10-9e and joining TMC Deptt. on 14-2-92 and Sri D.N. Bar -ua 
appointed on 23-10-90 and joining TMC Deptt. on 3-3-92 are 
SSE 	1-11.-2003 and that Sri B.K. Reo joining the TMC Deptt. 
on 22-1-91, Sri B.K. 13arua appointed on 14-12-90 and 'joining 
the TMC Deptt. on 14-2-92, Sri H. Mandal appointed on 9-7-93 

ancLjo:Lning the TMC Deptt. on 29-7-94 and Sri Joydeep Das 
ppointed on 30-5-89 and joining TMQ Daptt. on 22-10-97 are all 

now S.C. w.e.f. 1-11-2003. 

That the promotion of the above juniors of your petitioner 
are irregular and beyond the authority of the Excadre cleptt. 

of TPIC when their lien was with, their parent deptt. held at 
inferior grade. 

contd. . .3. 



Th;it the promotees in the TMC deptt. had not been-

Prornotd to the equivalent higher grade in their parent Deptt. 

before they were promoted in the TNC Deptt. To illustrate present 
SSE S-j A,R. 13hort:jc]c and Sri B.N. Barua are about 4 years 
junior to your pet:jtjoner in the sair P-way 	unit and they 
were not confinrd as SE or even JE-I in the:lr parent, deptt,, 
before they were promoted to SSE, 

That On a different Plane Sri Jaydep Das present SE 
is about 21i years junior to your petitioner but he was promoted 
as YEI  along wiih your Petitioner on 5-4-.99 

That on formation of the Cad'e for the TMC deptt. w.e.f,  
12-4-02 the fixation of seniority in TMC deptt. got again 

derailed and th seniority of your petitioner instead of being 

fixed with reference to his seniority in the Rly.Servjce (date 

of joining 6-1186) and with reference to his confirmation as 
JE-I in his P-Way unit was kept 2 id below his junior Sri 
Joydeep Ds and others above him. 

That thus the principles of fixation of Seniority in 

a nascent cadre airng the entrants of the saire on their inter 

Se seniority en their confirmed promotion in their parent 

cadre was violai:od over and over again; and the date of entry 

into the ex-cadre post in TMC deptt. before formation of it. 
as a cadre was made basis in effecting the promotion thus 

depriving rightfuj. ?niority position and consequent promotion 
of your petitionx. 

That this h 	'/ Y. 
as reference to : previous representation 

d.td :1J3.02.2005 to (TM(]?)44Lc andl4szppea1 to Grievance Adalat 
dtd. 0.6.2005. 

The 'pur;uit for Justice through above quoed represen 
tation and appeal be1ore the Grievance Adalat and also the Petitjoner 
personal meeting with C.P.O.(A) on 24-6-05 were of no avail 
till dte 

- 

Contd .... 4. 



£3  

In, the prerrilses above your petitioner most hly 
• 	pray thnt - 

i) 	The Seniority of your petitioner be fj,d above Sri 
Afl. flhovJrnjcJ( 

Your petitioner be given his 'due pronotion as SSE 
at par with his Juitiior either through correction, of erroneous 

proirotion by removing annoinalous seniority Or proforma with 
backwageg.. 

A.  correct gradation list of SE and SSE for the T1IC 

dCptt.b drawn reflecting the due position of your petitioner. 

AND for this act of your justice and kind dispensation 
your pet:Ltioner is bound to  

Yours faithfully, 

P. Lalikar ) 

/ 



• 	 S 	 ': 	 :.'.' 	.AI.N.EXURE.A9. 
N I' RAILWAY 

OFFiCE OF i'l:lI 
(2LNCRAL MANA(JLR (P) 

MALIGAON. 

NC) E/255/27/Pt1(D(Loose) 	 Dated ( /10/200 

To 
Sri A.R.iThin owick, SSE/'1M/MLG. 
"D.N.L3arua, SSFJTM/MLG. 

13 K Rao, SCJTM/MLG 
"BK Barua, SC/TM/MLG 
"l-1.Mandal, SE/TM/MLG 

:' 

Joydt cp Das, S/TM/MEL3 

(Through XIN/V1'/SpI/ML(j) 

Sub Show caw3e n'jtice to revise the semority assigned in 
favour of Sri'i4thkar 

5 

I Irack Machine Organization started functioning on N F RIy on Cx 
C idi e bas i c, 

2 Option were called'froin all Liigg Staff to fill up the posts of 
SF/TM, I JEfI/RM, JE/IEJTM, Tech-ill & MTK having requisite 

uali[ication. 	S 	 •. 

3. Those who opted [or joining in Track Machine Organization were 
promoted to 	Jlher grade or even to the furthr higher- 
grade post C(Oe 	Cadre) against 	a.iabl vacancie J1oweii 

t 	 ( 

these pioinotionsie effected without tefem ring to the date of 
their confirmation in the -.reiit grade 

/ 4. After frmatioi'of 'cdre.:...in 200.2 seniority of the \stafi was 
erroueouly fixed in . their respective grades which they were 

• . 	 liul(itIl 	:; tx. c:tdre bisiz; n 	Uem oplioll. 

• 	I • 	 .__.._____.__.. i 	 v 

S 	 S 	 • 	 øsrsifi4 to be true Copy 
Cerllfi4 to be true Copy 	• . 	 '' 

• 	 S.. 	
. 	

S 	 . 



5. Now Sri 	
SEpr4 	PI-.Cp/JL( li repl-esen ta ti 	for recas tiilg hi5 SCfljj1 y 	011Je,•; S 1.i I in thn I. his date of apojI1(i,ieiit is fliucj earl icr Lha the ahov 

m('fl 
staff Js date of.101 	

11.86. 1 Ic h appealed for fixing enioi.Uy with refercp 
to Pa1efltcQd1 	

- 6 Se 	edd in higher
Cadre se tori ly a Pet I ul s If SPHIOI I ty Inni fi I fled in pat en t Liii it i ConSidered Sri P. Lalik1. will be E)Iacpd above 

Sri 1, 1.  YOU have exercised  
cadre only in 	0ptjo to Cone to regu 	Track ma'J1j,11 

 the year 2002 

It is propoSCd to revise theseniority asIed to Sri P 1 ih)r 
i 

I 	
Placing him above Sri A R 

EThO\v1111( k
11 

 y01, ,,, 	li i I y 	Jv I 	 d 
I I 0b)((j,1 iLnfly WI(ll,1 	O 	Ip 	ditip t'j ifIfi uf ')I)1Oi itv If no 
I / CJ)l i 	

ho preSu,fled that vOuJ say i thi8 matter 
Wi  

- . 

U? 	j> A \ 
U ni 	

nirJlhW (1 h' 

ff\ 	'J iI 	
'M  N 	 U1 oor 	ot' 	ofi I Pfl ( 	If) hi 

V 	
t\() MU/c/MLG rItl 	I 

( ne al Soc i eLary/j I' 	 V. 	Uii, 	i 	h hi 
le(te NO CU/cJMLG/,1Q 

(1' 	9 (, 
-3 	

11).LàhlcarSE/TM/MLG -lu refereicp to hi dated 18.2.05 & 25.7.05. 

c 	OF • 
Fr,r Gcriet;ig Manal(r(I)) 


